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OA 435/91. OA 668/91

19.12.91

Present : Sh. P.L. Mimroth, counsel for rhe

a.pp 1 i caPit.

Sh. Shyajii Moor jani. counsel lor

ihe resDondents.

Two 0.As. namber i ng OA-435/91

and 668/9t have come up before us, today. ■ We

,  have heard the learned counsel for tne

parties and have ■ perused the prayer/relief

clause in both the O.As. We find that the

prayer made in 0.A.No.435/91 is incorporated

^2^ in 0.A.No.668/91. To our mind, O.A.Xo.435/9i
• 1 ^

is not maintainble,/ in the presence oi the

other O.A. . with the same relief, ha,ving been
iLA^i. 'vv-»A*L •

f,i! od. In view of the same. O.A. No. 435/91

is not maintainable and hence dismissed.

(I.K. RASGilliA) (l.S. OBEROI;

MEMBER(A) MEMBER(Jl
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